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while STC will continue to export
sugar as heretofore, sugar factories
may also be permitted to export sugar
directly without subsidy.

Government hope that these mea-
sures together with others that may
be announced s>on will help to pro-
vide adequate return to sugarcane gro_
wers and also to the gur, khandwari
-and sugar producers.

'14.17 hrs.

COMMITTEE OF PRIVILEGES.

‘EXTENSION OF TIME FOR DRESENTATION
‘OF REPORT rc, SPECI(L CORRESPONDENT
TIMES OF INDIA

SHRI SAMAR GUHA (Contai) . I
beg to move:

““That this House do extend till
the end of March, 1979, the time for
Presentation of the Report of the
Committee of Privileges on the
question of privilege against the spe-
cia] Corespondent, Times of India,
New Delhi, regarding alleged misre-
porting of certain proceedings of
Lok Sabha dated the 19th July,
1978, in the Times of Indig dated
the 20th July 1978."

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): In thig connection I
want to make a submission with your
permission. I had referred to my privi.
lege motions when you occupied the
Chair and Mr. Spesker in his wisdom
made a quick exit.

1 have given a privilege motion
against Mr. Stephen for certain very
deregotary utterances on the 8th De-
cember, that a Central Govenrment
Minister had organised the under-
world in Bihar to assassinate Mrs.
‘Gandhi.

PAUSA 1, 1900 (SAKA)
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MR. CHAIRMAN: There ig a motion
which has been moved.

SHRI JYOTIRMOY BOSU. In the
Maruti Enquiry Committee iieport it
has been clearly established that the
former Secretary-General of the Lok
Sabha, Shri S. L. Shakdher. ..

SHRI C. M. STEPHEN (Idukki: Are
you allowing all this?

MR. CHAIRMAN. Where are you
so impatient?

SHRI JYOTIRMOY BOSU: ...Shield-
ed them and distorted questions. We
cannot be silent spectator.

MR. CHAIRMAN: You are a very
senior Member and you know when
this point can be raised,

(Interruptions) **

MR. CHAIRMAN. Everything will
be off the record. After all, there is a
procedure, a specific procedure to be
followed. If something wrong has been
said, there is a way of raising it. This
is not the way. The question is:

“That this House do extend till
the end of March, 1979. the time for
presentation of the Report of the
Committee of privileges on the
question of privilege against the
Special Correspondent, Times Of
India, New Delhi, regarding alleged
misreporting of certain proceedings
of Lok Sabha dateq the 19th July,
1978, in the Times of India, dated
the 20th July, 1978

The motion was adopted

1419 hrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-EIGET REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): 1 beg
to move:

**Not recorded.
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[Shri Ravindra Vadma]

“That this House do agree with
the Twenty-eighth Report of  the
Business Advisory Committee pre-
sented to the House on the 21st De-
cember, 1978."

SHRI KANWAR LAL GUPTA

(Delhi Sadar): I have given an
amendment. The Minister has sug-
gested that the House should sit to-
morrow, i.e., 23r4 December 1978, In-
stear of 23rd, I suggest that it should
be 27. (Interruptions). 1 have a
right to say. You may agree or may
not agree. I have given notice of an
amendment that it should be 26th ha-
cause we have a rally on 23rd and
“many Members on this gide are going
to attend that rally and it may not be
appropriate for you or for the Minis-
ter to fix that date for session. As
25th ig Charistmas, I have suggested
_that it should be 26th. .

' _SHRIMATI PARVATHI KRISHNAN
(Coimbatore): On a point of order.
(Interruptions). We have seen many
demonstrations and the Communist
Party .has had more than one, but we
khave never asked for adjournment of
the House.

. SHRI KANWAR LAL GUPTA: I
..can understand her softness towards
Mrs. Gandhi,

. SHRIMATI PARVATHI  KRI-
+.SHNAN: . This Is rhost objectionable.
I never thought that such a senior
Janata Member will use Parliament
for political vendetta. (Interruptions).

MR. CHAIRMAN: Let him comp-
lete. Afterwards, if voy want, you
‘can give your reply. You can give your
opinion, His is not the final word
You may or may not agree It
is for the House t, decide.

SHRI R. V. SWAMINATHAN (Ma-
durai): During the course of the
discussion, he mentioned about Mrs.
Gandhi; they are irrelevant remarks.
Please remove them.
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MR. CHAIRMAN: There are other
amendments also. Shri Mishra—he is:
not here; Shri A. K. ROY.

SHRI A. K. ROY (Dhanbad): In
tomorrow’s agenda, they have put
that there wiil be a full-scale discus-
sion on hijacking and all that. But
after today’s newspaper report that it.
was a farce, instead of that, we may
have a discussion not only on violence
in general byt also on violence on the
weaker sections of the people in par-
ticular. 1 want that the agenda for
tomorrow should be modified accord-

ingly.

Secondly, we heard today the state-
ment of the Prime Minister and the
ex-Home Minister. I want that some
time should be allotted for it so that
we can discussthat.

SHRI RAVINDRA VARMA: S8ir, a
special meeting of the Business Advi-
sory Committee was convened yester-
day by the hon. Speaker because a
suggestion was made in the House
that time should be found to discuss
the hijacking and other incidents of
violence in the country. That was
the specific item on the agenda of the
Business Advisory Committee. After
listening to -all the Members of the
Business Advisory Committee anq the
points that were urged about conve-
niences and inconveniences, including
what some hon. members may have
to do on the 23rd and what some hon.
members may have to do on ‘he 26th
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in view of the Christmas, etc, it
came about that the consensus in the
Committee was that it should be
l taken; up on the 23rd. This was the
. unanimous decision of the Business
" Advisory Committee. Therefore, the
Report of the Business Advisory Com-
mitee hus been presented to the
House.

It is true, as my hon. friend, Mr.
Kanwar Lal Gupta said—I do not
know whether he is going to take part
in the rally—there will be some hon.
members who would like to take part
in the rally. But the schedule of the
House has to be decided upon primari-
ly, with regard to the business of the
House in the House. Extraneous con-
siderations have only a certain degree
of importance and not zn overriding
predominant importance, Therefore,
I am not in a position to accept the
amendment of the hon. Members,
and I would appeal to him, in the
circumstances, to withdraw his amend-
ment,

*MR. CHAIRMAN: Mr. Kanwar Lal
‘GUpta do you press for it?

SHRI KANWAR LAL GUPTA: 1
seek the permission of the House to
withdraw it.

MR. CHAIRMAN: Has he the per-
Tmission of the House to withdraw it?
! HON 'MEMBERS: Yes.

‘.!'he amendment was, by leave, wzth-
draavn.

MR, CHAIRMAN The question is:

“That ‘this House do agree with
the Twenty-eighth Report of the
Business Advisory Committe¢ pre-
sented to the House on the 21st De-
cember, 19787

The motion was adopted.

" 14.25 hre. T
RE. MATTERS UNDER RULE 377

MR. CHAIRMAN: Before we go to
the legislative business, there s a big
list of notices under rule $77.

PAUSA 1, 1800 (SAKA)
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SHRI RAVINDRA VARMA: Sir,
at 3 O’ Clock, Private Members’ busgi-
ness will be taken up. Ag far as the
Government is concerned, there is an
Appropriation Bill which is a yvery im-
portant item of the financial business
before the House. 1 would suggest
that the Appropriation Bill may be
taken up first and disposed of.

MR. CHAIRMAN: Is that the plea-
sure of the House?

HON, MEMBERS: Yes.

MR. CHAIRMAN: We now take up-
the Appropriation Bill.

SHRI S. NANJESHA GOWDA
(Hassan): In Karnataka, the people
are killed and shot. Shouldq not I tell
that to this House? (Interruptions)..
The goondas are moving about throug-
out the city, throughout the State.
Should not I tell that to this House.
(Interruptions).

MR. CHAIRMAN: Nobody is- writ-

.ing off your right to have 377. The

377 programme is not cancelled. That
ic what I want to say. (Interrup-
tions). No, not postponed: I have
not said that. cene

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have a point of
order. This Appropriation Bill con-
cerns various Ministries ang, 1t mclu-

‘des the Ministry of Food and Agrl-

culture. Why is it we cannot see the

‘Minister of Food and Agriculture pre-

sent here? (Interruptions.)

You cannot answer about the func-
tioning of the Indian Council for Agri-
cultural Research, Mr. Patel, you"
cannot answer gbout the Export Pro-
motion Council’s functioning. I would
be making specific charges....(Inter-
Tuptions).

MR. CHAIRMAN: There is a list
of about eight persons. I think every-
body will get a chance. I assure you
that those whose names are there
under 377 will be given a chance.



